(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)

8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14 (16)/LA-2004/477 Dated: 02 /09/2004

NOTIFICATION

No.F.14 (16)/LA-2004/ - The following Act of the Legislative Assembly of the National Capital Territory

of Delhi received the assent of the Hon’ble Lieutenant Governor of National Capital Territory of Delhi on

the 30th August, 2004 and is hereby published for general informafion:- -
—_——T

“THE DELHI TAX ON LUXURIES (AMENDMENT) ACT, 2004”
(Delhi Act 6 of 2004)

30" August, 2004

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 4th August,
2004).

An Act to further amend in Delhi Tax on Luxuries Act, 1996

Be it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Fifty-
fifth Year of the Republic of India as follows:

1 (1)  This Act may be called the Delhi Tax on Luxuries
(Amendment) Act, 2004.
(2) It extends to the whole of the National Capital
Territory of Delhi.
(3) It shall come into force on such date as the
Government may, by notification in the official
Gazette, appoint.

Amendment of section 2. 2. In the Delhi Tax on luxuries Act, 1996 (Delhi
Act 10 of 1996) (hercinafter referred to as “the
principal Act”), in section 2, after clause (d), the
following clause shall be inserted, namely:-

“(e) “concessional rate” in relation to a luxury
provided in a hotel, means a rate lower than the
normal rate fixed for such luxury by the hotelier or
lower than that fixed by any Government, authority,
or under law for the time being inforce.”

Amendment of section 3. 3. In the principal Act, in section 3, after sub-
section (3), the following sub-section shall be
inserted, namely:-

““(4) where luxury provided in a hotel to any

person ( not being an employee of the hotel)

is mnot charged at all, or is charged at a
concessional rate nevertheless there shall be levied
and collected the tax on such luxury, at the rate
specified in sub-section (2), as if full charges for

such luxury were paid to the hotelier.”
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